
55 Written Answers MAY 7, 1974 Written Answers $£

4aptn#fi<$ial to. Government Uatfertak-

(d) the atdient feaitures of the agree­
ment an& w hat steps Government jwro- 
BO&e to undo the harm done to the 

jlublic undertaking and to' the Indian 
aeftfor of Industry; and

(e) how many Indian firms had ap­
plied for Ampicillin manufacturing

-and the reasons for turning down their 
proposals?

THE MINISTER OP STATE IN THE 
MINISTRY OP PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir, as a consul­
tant on M/s. John Wyth Ltd/s Dyos- 
corea plantation at Bangalore.

(b) The said ex-Managing Director 
was also concerned with the negotia­
tions. He retired on the 30th Septem­
ber, 1969, while approval of tbe Gov- 
-emment to the collaboration agree- 
jnen t was conveyed to M /s. Hindustan 
Antibiotics Ltd. on 23rd January, 1971.

(c) and (d). No, Sir. The agree­
ment secures for M /s. H A L . techno­
logy from M/s. American Home pro­
ducts Corporation and their technology 
and known-how m respect of Ampicil- 
lin Anhydrous, Ampicillin Trihydrate, 
Cloxacillin and Phenethecillin subject 
to the following conditions:

(i ) Royalty at the rate of 5 per cent 
of the net sales value of the finished 
products;

(ii) duration of the agreement will 
be 7 years from the date of the com­
mencement of commercial production 
of any one of the items mentioned 
above;

(iii) Exports shall be permitted to 
-all countries except where the foreign 
collaborator has existing licensing ar­
rangement for manufacture;

&v) HAJ-* wm supply to t^f<W rtgn 
collaborator and/or to Its sUbsfiua- 
ries in India such quantities of semi- 
sy n tltttf  perftd in  hi bttik ti* »  (they) 

Ipm  opta* ftwm
HAL provided that;

(a) the amount of compound (s) i« 
biiik thus ordered for supply in res­
pect o i any calendar year shall not 
exceed an estimate of prospective ac­
quirement determined from time to 
time by American Home Products 
Corporation and/or its subsidiary (tes) 
and submitted *to HAL and agreed to 
by HAL and the party to be supplied; 
and that

(b) the compounds m  bulk will be 
sold to American Home Products Cor­
poration and /o r Its subsidiary(ie-s) at 
reasonable prices and ‘■hall be such as 
to permit competition with HAL on 
an equitable basis, and that

(c) HAL shall not be liable to {>ay 
royalty on such sales made to  Ame­
rican Home Products Corporation or 
its subsidiary (ies) in India.

(e). Out of the six applications 
received from Indian parties for manu­
facture of Ampicillin 3 were register­
ed by DGTD and other 3 applications 
were rejected. In respect cf these 
three applications, 2 were rejected as 
these involved heavy outflow of foreign 
exchange, and the third because the 
party failed to furnish requisite parti­
culars.

Freeze on Prices of Petroleum 
Products

9243. SHRI M KATHAMUTHU: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether Government have im­
posed freeze on the prices of wide 
range of petroleum products;



yf< Written Answers VAISAKHA 17, 1866 (SAKA) Written Atiswers

(b) if so, the facts thereof;

(c) whether any of the oil compa­
nies have urged to reconsider this 
pricing policy; and

(d) if so, the broad outlines thereof 
$nd Government’s response thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) to (c). Govornment fix 
the ceiling selling prices ol products 
like kerosene, diesel oil, petrol, etc., 
which are failed bulk refined or for­
mula products. There are a variety of 
non-formula products for which prices 
are fixed by the oil companies them­
selves

•In the wake of the steep increase m 
the prices o£ crude oil in January 
1974, instructions were sent to the oil 
companies to obtam the approval of 
the Government for increasing the 
prices of non-formula products beyond 
levels prevailing on 20th January, 
1974. Subsequently, the oil companies 
including IOC. represented that imp­
lementation of these instructions of 
Government would create certain 
problems to the oil companies. In 
response to this, revised instruction 
have been issued, whereby the in­
creases/decreases in the prices of non 
formula products may generally be re­
lated to the increase/decrease in the 
P.O.B. price of crude oil which is 
recognise^ by Government from time 
to time, for purposes of pricing of 
bulk refined products ancl such other 
authorised increases as are allowed 
by the Government in the ceiling sell­
ing prices of products used for the 
production |of non-formula (products. 
The quantum of statutory levies such 
as basic excise duty will continue to 
be reflected in the determination of 
such price. Prices thus determined 
shall be the maximum for fixation 
within which it would not be neces­
sary to seek the approval of the Gov­
ernment

Proposal to Manufacture Oil Bigs in 
Collaboration with Rumania

9244. SHRI M. KATHAMUTHU: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state;

(a) w hether Government have a 
proposal to m anufacture oil rigs in 
collaboration w ith Rumania; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS SHRI SHAHNAWAZ 
KHAN): (a) No, Sir.

(b) Does not arise.

Distribution of Fertilizers Produced by 
Private Sector Units

9245. SHRI GAJADHAR MAJHI: 
Will the Minister ot PETROLEUM 
AND CHEMICALS be pleased to 
state.

(a) the names of fertiliser plants i* 
private sector which have been issued 
letters of intent and licences for pro­
duction during the current year;

(b) whether Government propose to 
organise the distribution of fertiliser 
produced by the plant* in the private 
sector through Government’s own 
agencies or through the cooperaUve 
societies; and

(c) whether Government are aware 
that fertiliser is being sold at exorbi­
tan t prices in the country, if so, the 
steps proposed to take in this regard’

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) During the current year 
1974, the Letters of Intent have been 
issued to the following companies in 
the private sector for setting up addi­
tional fertilizer capacity.




